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".IN THE CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH HYDERABAD ;
L Co L |
D+A ND.1419/97 ]
Between: Dt. of Order: 28,10.97. ;
Pelayalakshmi Parthasarathi ‘ o S |
) _ eseseApplicant, [
And ‘ ‘ r
! i\

1;‘Director Genaral, Bept. of Posts, New Delhi., -
24 Chiaf Postmaster General, A+P.,Postal Circle, Hyderabads f

',..Respnndahta,
O

Counsel for ths Applicant : Mr.K.S.R.Anjaneyulu,

Counsgel for the Respondents ¢ Mr.J.R.Gopal Rao | ‘ |

'CORAM:
'THE HOM'BLE SHRI R.RANGARAJAN : MEMBER (A) |
|

THE HON'BLE SHRI B.S5,JAI PARAMESHWAR : MEMBER (J) [
THE TRIBUNAL M OE THE FOLLOWING ORDER:™ ~ =~
x o | [

Mre DeSubrahmanyam for Mrﬁkps.R.Anjéneyalu; for the » f

applicant and Mr.Phalguna Rao for Mr.J.R.Gopal Rac for the res- [
' | {

pondents, _ ’
ADMIT, The recovery if any to bs made dus to the rafixatia#

of the pey is suspended until further orders,.

[ “:_ [
. A&<Eﬂﬂ%- |
- " DEPUTY REGISTRAR(J) g




-rCepy to:

: 1,Diractnr Genaral, Dopt. of Posts, New Dalhi.

2.Chiaf Pnstmastar Ganaral A P., Pestal Circlo; Hydarabad.
3, Ons copy to Nr.K S R.Anjaneyulu, Advacato{CAT yHyderabad,’

4, Ona copy to MroJ R Gupal Rao,Addl CGSC CAI,Hyderabad.

5. One duplicate copy.
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Dismissad

»
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Tyuzg Ry © ¢ CHECKED BY
CCMeARen 3y 2 " APPRQOVED BY

TN THE CINTRAL ADMINISTRATIVE TRIGUNAL -
HYDERA 31D

THZ HUN'BLE SHRI RLRANGARAIAN : M(A )
. o |

AND

1

THE HON'BLZ SHRI B,5.591 PARAMESHUAR
M (3)

Dated: &B’ZM)ZY’} '

ORDEZR/JUDGMENT ]

MA/RMA/C A NG,

G.A.Heilifﬂffﬁ;L - "

Admitted und Tnterim Directions.
Issued: '

A llCl ad
Disposkd of yith Diresctions
Diémissu
as withdrawpn °
or Oafault

Draered/ﬁej cted |
No order as .

Dismigsar
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 23 HYDERABAD BENCH
AT HYDERABAD -

OeAe No. 1419 of 1997

Between-- 3
Mrs. Jagalakshmi Parthasarathy «»s . Applicant
_And

Union of India

Rep. by the Directdr-General,
Department of Posts,

New Delhi; and

Chief Postmaster~General, oo
Hyder abad . cos Respondents

REPLY STATEMENT FILED ON BEHALF OF RESPONDENTS

- I, H. Seshagiri Rao, s/o Narasimha Murthy, ged
about 57 years, occupation 3 Government service, resident
of Hyderabad; do hereby solemnly affirm and state as

follows s

1. - I am working as Aséistant Postmaster-Géneral {8 &V
in the office of the Chief Postmaster-Ceneral, A.P. Circle,
Hyderabad (Respondent No. 2) and as such I am fully acgainted
with all the facts of the case. I am filing this Reply

Statement oﬁ behalf of all the Respondents herein as I am

authorised to do so.

2 _ I have gone through the Application filed by the
Applicant herein and I submit that the material allegations

made therein are not true and did not disclose any valid

t

or tenable ground to grant the relief prayed for in the

o O ' .Wéi%SLjo

ATTESTOR DEPON>
R Asst. Posia eneral (5. & V.} |
Asslsiant Accounts Officer .{3,;““,’8') 0’0. ChIEf Postmaster General'
e qIEIRITZT SATA &1 igtag A.P, Circle, Hvder abad-500 001
Office of the Chief Pusimasier Ganeral, '

wt %, afrges, dzyrara-500 001,
AP, CIRCLE. HYDERABAD-500 001,




LY

ATTESTOR Asst. P EPOR 1(5.&V
gst. Posymaster-Leneral (2. o}
wooe o wfesrd (aw2) -
- ..Assistant Accounts Officer (Budget) 0,0. Chief Postmaster General,
WEq PR A F FATEY AP, Circle. Hyderabad-500 Q01

B 2
4.

i
)
+
&
)
|
]
S

IOQA. The material allegations which xe not specifically

“admitted herein shall be deemed to be denied by the

Respondents.

3.. In regard to the averments made in para-1 of the
OeA., it is submitted that the fixation was -done as per

the clarification issued vide Directorate letter No.

2-15/93-PE.I, dated 5.5.95 (Annexure-4 to O.A) the resultant

over payment has not been recovered so far and kept pending.

It is sﬁbmitted that the applicant's representation dated

22.12.95 has been forwarded to the Directorate by Respondent

No. 2 Ehrough letter No. Accts/SB/TBOP/BCR/Rlgs/Cor/95,
dated 10.1.96 as the decision has to be taken by the

Directorate, f£ér which no reply has been received.

4. In regard to the averments made in para-2 of the
O.A., it is submitted that they are formal and does not

call for any reply.

Se In regard to the averments made in para-3 of the

O.A., it is submitted that as the re-fixation is pending

from a long time the same has been done in the August 97

as per the existing orders on the subject. There is no
need for issue of notice in implementation of the existing

rulings.

6. In regard to the averments made in paras 4(1) to
4(7) of the 0.A., it i1s submitted that they do not call

for any remarks.

s _ In regard to the averments made in para-4(5) of thé

O.A., it is submitted that the pay fixation has been done

Coeee S, E;})\_Ouo

Gffice of ihe Chief Posimasier Genaral,

ot.9. aftdzs, Razrara. 500 001,
A.P. CIRCLE, HYDERABAD-500 001,




51

only in accordance with the orders issued vide Birectorate

letter No. 2-15/93-PE.I, dated 5.5.95 (Annemure-4 to O.A).

8e In regard to the averments made ih paras - 5{1)
to 5(3) of the O.A., it is submitted that re-fixation has
been done as per‘the clarification issued vide Directorate's
letter No. 2-15/93-PE.I, dated 5.5.95. It is submitted that
as per the Directorateis clarificatory orders only the
officials who have not completed 16 years of service are
to be- brought into the cadre of P.A., the officials who
have completed 16 years./ 26 years of service, thekr pay
has to be fixed directly in L.5.G £ TeBeOP / HeSJG-II |
(B+CsR)e

Se In regard to the averments made in Para-5{(4) of
the O.A., it is submitted that no excess payment is

recovered.

10. - In regard to the averments made in para-6 of
the O.A., it is submitted that the representation dated
22.12.95 has been forwarded to the Directorate by Respondent
No. 2 thtough letter No. Accts/sB/TBOP/BCR/R1gs/Cor/95,
dated 10.1.96 and reminders were sent on 6.9.96, 21.1.97

and on 22.4.97. The reply is awaited.

11. In regard to the averments made in paras-7 to

12 of the O0.A., it is submitted that they do not call

oo H—

Q Ve SN W !
ATTESTOR : DEPONEN
oz S afgFdY (TFE). Asst. Poyfnsetsr General (5. & V.)

) Officer {Budget) ial
Assistant Accounts Office 0/o. Chief Postmaster General,

wey QezRIEEy FTE T wiTad
Oifice of the Chief Posimasiel Ganeral, A.P, Circle, Hvderabad-500 001,

w9, aftdss, ga7rata-500 001,
A.P. CIRCLE, HYDERABAD-500 00t

for any remarks.
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In view of . the foregoing submissions, it is clear

that the applicant has falled to.make out a case for grant

of the relief prayed for. There are no merits either on

facts oxr in law warranting any interference by this

Honourable Tribunal. It is, therefore, prayed that the

Honourable Court may be pleased to dismiss the O.A. with

costs.

0/o. Chit

A.P. Circle, Hvaera

bad-500 004,

Sworn and signed before me
on this the p4tday June, 98

at Hyderabad.

me & afawd) (a&E)
A.‘.\'!‘zlaunr Accounts Offrcer { Budget)
gy QrRITEy IR F1 FaiRg 1
Uf[if:e of the Chief Postmastes Genaral,
@, devrera-500 001,
HYDERABAD-SOO ool.

[

ai.x, afHe
A-P- CIRCLEI

BRM*

—_——

|
|
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IN THE CENTRALADM:NISTRATrvﬁkTR;:Eﬁsb )
HYDERABAD BENGH : AT HYDERABAD ©

)
|

Oehhe No« 1419 of 1997
’ L]

Between  : E
Mrs. Jayalakshmi Pérthasarathy
‘ o
»<» Applicant
and .
Union of India Lo
Rep, by the Director-General,
Department of Posts, -
New Delhi; and

5Chief Postmaster—General

Hydérabad |
‘ , 2 _ «+» Respondents
: : - t '

i .
I
'
]
Filed on @ i

\mstre n N

Y/ 4L LT \
s & \
.;?ﬁg snedy @‘ﬁw

A apcEvER 5 BN

;C?ﬁ
14 JuL 1973

Filed by : J.R. Gopal Rao,
Addl. C.G.5.C.
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BE NCH

AT HYDERABAD

U.A.Nq.1419 0F 1997, DATE OF ORDER:10-3-1999.

BETUEEN:

P.Jayalakshmi Perthgsaradhy. ceesshpplicant
and

Bnion of India, represented by:

1. Director General, Oepartment of
Poats, Neu Delhi.

-2, Chief Post Mastar General,
A.P.Postal Circle, Hyderabad.

e ¢ o« +Respondents

‘CUUNSEL FOR THE APPLICANT :: Mp.KSR.Anjanesyulu

COUNSEL FOR THE RESPONDENTS :: Mr.J.R.Gopal Rac

CORAR:

THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN) |
AND |

THE HON'BLE SRI B.S5.JAI PAR AME SHUAR , MEMBER (JUDL)

: 0ORDER:
ORAL ORDER(PER HON'BLE SRI R.RANGARRJAN,NENBER(A) )
Msard Mr.D.Subrahmanyam for fr.KSR. AnJanayulu,
Ms.Shakti for
learned Counsel for the Applicant and/Mr.J.R.Gopal Red)

learned Standing Coumnsel for the Respondents.

| N _ ,

Y
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2. The applicanﬁ in this OA was originally appointed

as Postal Aaaista;t on 13-5-1977. She was subsequantly

promotad as UDC after passing through the Departmental
exahinatiﬁn. She was working as UDC in the office of
R-2. Har pay Pixed as on 25-6-1993 was Rs.1,440/~ in
the scale of pay of Rs.1200-2040/-. A Schems called

'Time Bound One Promotion’ and'Biénnial Cadre Revieu'
was introdueced, vids Mamor andum No.5T/47-5/C0/7TBOP/93,
dated:4-8-1993, That Schema came into operation uith
effact from 26-6-1993. The details of the Scheme were '
given in the Directorate’s letter No.4-12/88-E-I, dated:
22-7-1993, enclosed as Annexura.l to the 0A, |

3. The contention of the applicant is that the
LOCs/UDCs, who are in the scale of pay of &.950-1500/-;
and fs.1200-2040/~, ware Pirst to be brought te the ;
cedre of Postal Assistant in the scale of Bs,950-1500/~,/
and then thay should be givan One Time Bound Promoation
if they have completed 16 yesars of service and promotidn

under B8CR Scheme, if thay have completed 26 years of

sarvica.

4. The applicant in this DA, whan the Scheme was
introduced, was qualifiad under the One Time Bound
Prometion Scheme. GShe hag{givan her option to come
to the cadre of Postal Assistant and also for ?urther;
promotion on the basis of tha BCR Scheme introduced

by latter datad:4.8-1993,

J_—

....00.0....3
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5. The case of tha applicant is that, she should
first be posted as Postal Assistant in the scale of
Rs4875-1660/~ and immedistely afterwards as ehe had
completed 16 years of sarvice, shs should have besan
postad to the scale of pay of Rs.1400-230Q/-, as LSG-

appointes. Tha raespondents 1ns£aad of fixing her pay

as a Postal Assistant in tha scale of pay of Rs,975-1660/-

in the first instance and then ra-fixing her pay in the
acalé of pay of R.1400-2300/- as per the Scheme, as shg
was entitled Por beth the posts due to her option with
gffact from 26-6-1993, she was fixed in the scale of
pay of %.1400-2300/- directly from the lousr scale of
UoC i.e., Rs.1200-2040/-. Thus ;he was dapfiqu of
monetary benefits in the pay fixation. The ap#licant
admits that her pay in the cadre of Postal Assistant

in the scale of B.975-1660/- should be fixed under

FR 22(1)(a)di)ni.a., witbeut Pixation of pay as if she
has not ahoulderad_ggf/;ighar responsibilities. Thers-
éftar, she should be fPixad in the higher scale of
fs.1400-2300/~ as LSG wnder FR-22(1){a)(i). As the Res-
pondents have not followsd the above prﬁcedure,.she

was put to a monstary dis-advantage. S5he had submitted
her reprasentation addrassed to R-1, detad:22-12-1995;
It is stated that the said representation has not been

replied s8¢ far.

6. Aggrievad by the above, she has filedthis 0A
praying for a direction to the raspondants to fix
her pay first in the scale of pay of R.975-1660/~ a3

Postal Assistant and then ra~-fix her pay in the scale

o

.......-..'.0!4
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of pay of f,1400-2300 as LSG and pay her tha arrears

on that basis. ' '

7 This OA is also similar to the earlier DRQdieposad
of today i.n., 0&.N0.1420 of 1997 and OA.No.1421 of 1937,

Following tha above Judgment, the following direction

is giveni~

®"The pay of the applicant should be fixad
in the scala of pay of h.975—1560/- as
Postal Aseiétant and then.her pay should
be re-fixad in the higher scale of R.1400- |
2300/-, if she had complatad 16 years of ;
service as on the date of introduction of
the Schems i.a., on 26=-6-1993. Arrears,if
any, or raiovary, if any, should be made

on that basis."

8. The OA is disposed of. No costs. ' |

I2%;3~”wiff:f::::::::::4/ N —5 f

(8.5.3AT PARAME SHWAR) (R.RANGARAJAN)

/ " _ |
\CifﬁﬁgffigguL) MEMBER ( ADMN)

DATEDithis_the 10th_day_of March,1939

Dictated to steno in the Open Court d%mﬂm J'
sEn | 'ﬁaﬂlf
DSN
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Copy to:
1. HDHNZ
2, HHRP
3. . HBSJA
4. Duoile
5. SPARE

/ q/ii/w\ :qi;f‘”'
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TYRED Y 8Y -
APPROYED BY

COMPARCD BY

THE CENTRAL ADMINISTRATIVE TRIBURA
HYDER.A3AD BONCH @ HYDIRAZAD.

THE HON'BLE MR, 3JUSTICE,D.H.NASIR:
VICE -J;ﬁﬁaamam

THE HON'SLE MR.H.WAJENDRA PRASAD:
MEMBZR (A)

THEZ HON'BLE MR.R:RANGARAJAN s
MEM3ER (R)

THE HON'SLI MR.B.S.JAI DARAMESUAR 7

MmEMaIR (J)

DATED: __[O \/(g {99

GREER/ JUDGEMENT T

A /RAT/CETND

e 1409 (D

ANMITTEID AN A TRTM DIRZCVIONS
ISSUED. ' .

ALLOWED

. p1SPNSED OF @ITH DIRECTIONS

e

- |
DISMISSED f
DISMISS5ED AS [T THDRAWN

J
ORD-ZRED/REJEETED

NO ORDER AS [C £OSTS
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IN THE CENTRAL ADMIMNISTRATIVE TRIBUNAL : HYDERABAD BENCH : HYDZRABAD).'

MA. NO.466 of 1399

in
) ‘ UA. No.1419 of 1937 | ;
Between: Dated:1.7.99 i
1. The Birector General, |
Department of Pasts,
New Delhi. - |
2. The Chief Postmaster General,
A.p.Circle_, . !
Hyderabad. ee Applicants
And 5 o o - |
P;Jayalakshmi Par thasaradhy .. Respondent |
Counsel Por the Applicants : Mr,B.N.Sharma.
Counsel for the Respondenf . : Mr.KSR,Anjaneyulu _ i
CORAM ¢
THZ HON'BLI M7.R.RANGANAJAN : MEMBIR (A)
THE HON'BLE MR.95.JAI PARAMZSWAR : maMsEr (3) l
) N '
THE TRIDUNAL,MADE THE FOLLOWING ORNSR: _ oL ‘

ME.f.CoJacob for Fr.3.N.Sharma for the applicant and Mr.De
Subrahbanyam for Nr.KSR.AnjanByulu far the respondents.

No tims was given in the ordar for implementatian. -
1t should be done before 10.9.95. MA is disposed of. :

5 -~ I
- A P »
section Ofricesd T
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COPY T0:~
1. HDHNJ

~2. HHRO M(A}

3, Hpsaie M{(3)

2, D.R.(A)

5, GPARS
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LUMPARID BY. ARPRGV.D BY

JTHE CCNT'”L ﬁDNiu;STRﬂTIUE TRIGUNAL

HYDZRAB D 3ENCH : HYDERADAD.

THr HOM'GLE MR.JUSTICE D A LUNASIR
. ALCE ~ ZAARIRMAN

1JtNDRA pRASAD :

THE HON'BLE MR.H.
R (A) N

MEMBE

F

THE HONABLE MR.R.RANGARAJAN
A msmaa?(a)

\\

THE HONCBLE MR.B.S.JAT B ARAMESWAR
MEMBER (3)

GRDER':; tl';‘/qq

Or0D=R £ JUDGEMENT

MA./ﬁaf#gé NO )16%;(Qq<7

G vee 149 /C?;L

AQEITTN AND THTIRIM DIRESTIONS
|:::J ' L .

DISPGSED OF\WITH DIR:CTIONS.
DISMISSED. |
DISMISSZO AS NI THORALN .
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' Form No.9. ) BY.R.P,A,D,
‘* (See Rule 29)
CENTRAL ADMINISTRATIVE TRIBUNAL HYDERABAD BENCH AT HYDERABAHD.
1st Floor,HAC+ Bhavan, Opp:Publiec Garden, Hyderabad,500004.A, 7,

1419,

ORIGINAL APPLICATION NU. JaF 189
Applicant(s) o v/s Respondent(5)
p.Jayalakshmi Parthasaradhy, The D.G., Dept.of Posts,

B‘y Advocate Shri: New»nelhi.& ancther,

g.s.n.Anjaneyulu. : (8y/Central Govt.Standing Counsel)

To. o Mr.J.R.Gopala Rao, Addl.C@sC.

;{//;he Directof Genmral, Pepartment of DPosts, New-Delhi.

L;4/{;he Chief Post Master General, A.P.Postal Circle, Hyderabad.

‘Whereas an application filed by the abaove named applicant
under Section 19 of the Administrative Tribunmal Act, 1985 as

in the copy a..nexed hereunto has i 2en registered and upon
preliminary hearing the Tfibunal has admitted the applicdtion,
Notice is hereby given to you that if you wish to contest
the application, ycu.may file yaur reply alcng uith the document
- in support thereof and after.SErving copy of the same on the
applicant or his Legal practitioner within 30 days of receipt of
the notice before this Tribumnal, either in person or through a -
-Legal prectitioner/ Presenting Officer appointed by you in
this behalf. In default, the &aid application may be heard and
decided in your absence on or after that date without any

furthar Notiee, :

Issued under mﬂkﬁwm,and the seal of the Triﬁgnal
- Twenty Eighth Qotober '
T,hls the [ 3 - » L] yl - g‘ . ‘l L L LN - day DF - - - [ O ) .. - Q » * 199

//8Y ORBER OF THE TRIBUNAL//

/
Date: 13=11-87, o | FOR Ré%ESTQRR.
S BB
f-‘:y ' ‘f:f"w\.‘.
. Ty
e B
- - e "
@d , i - EF] e amafia wfaw
m RN %@f Cantssl Adainisliva ribunal
) T gee (DESPATCH
~ 2 TNOV W97 ﬁv’
C~ C EaagtL Lok '
'l HYPRRABAD BANCH |




Central Administrative Tribunal :

Hyderabad Bench at Hyderabad

" OANo. | of 199 F—
Between
WM s Vet
A
QSIS RERY —— il

VAKALAT

ACCE F;y
l‘x—&d«-mﬁ%wcﬁ—i@@ "
ADVOCATES FOR APPLICANT / RESPONDENT

Address of Service : ‘ Phones : 7617006
7601284

K. S. R. ANJANEYULU
D. SUBRAHMANYAM

ADVOCATES

I 1-1-365/A, Jawaharnagar, (5th Street)
Bakaram, Hyderabad - 500 020,



_ Supreme Court.

S - | cenify that the contents of the this Vakalat were read out and explained
) m.f;?""%.‘{-"l\‘—..m my presence to the executant, or executants who

In the Central Administrative Tribunal : Hyderabad Bench
) o

ey
o .. at Hyderabad
oA No. . YM\Q o 199 >
&—Wﬁﬂ me— Applicant
- ok i8frg
VAL “ﬁrﬂg A
s e Bg
VERSUS RECEIVED %%
U\Ot e Uy Dive oy Torn
e fenrtamot G POV NED
[ e © \"‘5‘&'\/
1 . : ) :
Woe Applicant

In the above Application do hereby appoint and retain

K.S.R. ANJANEYULU
ADVOCATE
. and .
D SUBRAHMANYAM
ADVOCATE

Advocate/s of the High Court to appear for. Me/Us in the above Application
and to conduct and prosecute (of defend) the same and all proceedings that may be taken in
respect of any application connected with the same or any decree or order pas§ed "ghe‘rein,:
including applications for return of documents or the receipt of any money that may be payable
to Me/Us in the said Application and also to appear in all appeals, and applications under
clause XV of the Letters Patent and in applications for review and for leave to appeal to the

Aagoladis s

appered perfectly to understand the same and made his, or het or their signature or mark or
marks in my presence.

Executed before me this ; ( ({~ day of © e 199?;— /
. ]
Y

'—%_Sﬁ, SAYARA EAy b
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CENTRAL ADMINISTRATIVE TRIBUNAL
AT HYDERABAD

0. A o /419 OF 199 7

3 g ;: o l b -
:‘-.
MEMO OF APPEARANCE
O oF
R TN
A

Mr. EE.M.@?’O

Counsel for .... espinelonls -



IN THE CENTRAL ADMINISTRATIVE TRIBUNAL AT HYDERABAD.

e 0. ANO. 1{1)q OF 1997

J:E%ﬁﬁgﬂbﬁhﬁwjabdﬂithdﬁg.‘m.uAppl;cant

| Vs,
Lo Tap ‘”(] bt Digaclse fg}em
a)&d oLt il 4 ’ i

e
—.ar!-“"“‘-~

: (2
TO, vt g -

The Reg‘istrar

Central Administrative Tribunal
Hyderabad,

Sir,

Please enter my appesrance in the above ma Ter on
behalf of the Respondent.d

I S R - ,
- i E' . W

" 'Hyderabad | Counsel for Respondents

:1 & JUL 19938

. Qa}l%;m ‘

& &
NaZeranad ¥

Datea 3-1-7% :
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Central Adminisirative Tribunal
" Hyderabad Bench, *
Hyderabad'.

0.4. No. (LFW | ﬁ?f 1!997

MEMO OF APPEARANCE
|
i
|
Filed : &g / L, /[W -
RS
< Ly
il
?1
|
B. NARASIMHA SHARMA
: ADVOCA’{"E
Senior Standing Counsel for
Central Gover?ment
|
|
|
|
Counsel for W
I
1 _
Address for Service | u Phone: 3744965

512, Nilgiri, Aditya Enclave, Ameerpet,
Hyderabad-500‘ 038.

!



Central Admmlstratlve Tribunal, Hyderabad Bench
HYDERABAD.

0. A. No. {(_,r( of 199

-t

BETWEEN, . B

S s o ! Applicant(s)

Vs.

Respondent(s) |

MEMO OF APPEARANCE

I. B. Narasimha Sharma, Advocate having been authorised by proceedings of Government of
India in F. No. 28(5)/98-Judi. Dt. 11-12-1998 notified under Sec. 14 of Ith Admlmstra’nve

Tribunals Act, 1985, hereby appear for Applicant/Respondent No, and
undertake to plead and act for them in all matters in the aforesaid case.

g

Place : Hyderabad

pate : 3, b Sf

B. NARASIMHA SHARMA
Senior Standing Counsel for
' Central Government

Address of the Counsel for Service :
512, Nilgiri, Aditya Enclave, Ameetpet,
Hyderabad-500 038,

Signature & Designation m'al |
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2 HYDERABAD BENCH

4% IN THE CENTRAL ADMINISTRATIVE TRIBUNAL
AT HYDERABAD

|

|

|

|

. - |
M.A. No. \%éfi of 1999 {
.

|

|

|

|

|

|

In

O.A. No. 1419 of 19?7

Between 3
1. Union of India,
Rep. by -
Eﬁrector-General,

Department of Posts,

New Delhi

|
; |
2. The Chief Postmaster-General, - |
A.P. Circle, S f
Hyder abad - .+« Applicants/Respondents {
cAnd ' - |

Résgondent / Applicant ;

LB R )

P. Jayalakshml Parthasaradhy

APPLICATION FOR EXTENSION OF TIME UNDER RULE 8 OF C.A.T.
PROCEDURAL RULES: | |

'For the reasons stated in the accompanying Affidavil

it is prayed that this Hon'blé Tribunal may be pleased to

grant extension of time for 3 months upﬁo 30.9.99 in the ;
interest of justice and pass such‘other'orders'as deemed l

Hyddrabad, ) ' ' f
) . |
1§:6.1999 )  COUNSEL FOR THE APPLICANTS/RESPONDENTS ||

necessary in the circumstances of the case.

>
1

BRM*




IN THE CENTRAL ADMINISTRATIVE TRIBUNAL 3$: HYDERABAD BENCH
AT HYDERABAD ‘

MeAs NOo \'i &}Q of 1999
In

O.A. No. 1419 of 1997

Between 3

Union of India

represented by

. The Director-General,

Department of Fosts,

New Delhi & another oos Applicants/Respondents
Ang |

P. Jayalakshmi Parthasaradhy .. Respohdent /Applicant

AFFIDAVIT

I, H. Seshagiri Rao, s/o Narasimha Murthy, aged
about 58 years, occupation : Government service, resident
of Hyderabad; do hereby solemnly affirm and sincerely

state as follows =2

1. I am working as Assistant Postmaster-General
(Staff & Vigiiance) in the office of the Chief Postmaster-
General, A.P. Circle, Hyderabad. As such I am well
acquainted with the facts and circumstances of the case.

I am filing this Affidavit on beha}f of the Applicants /

Respondents herein and I am duly authorised to do so.

Ze In the above 0O.A., the Honourable Tibunal vide
order dated 10.3.1999 éirected the authorities to fix the

pay of the applicant by fixing first her pay in the

Tl e o

L ‘“mm“‘JMHfm‘”u =T
wm:;“"'ﬂ‘ @At ® Asst. Postmaster General (S& V)
e maser Genatt Chief Postmaster Gere: at
.li"ﬂ ol \h‘[mm Pyl . 1 0’0. i
W] Ic. . wfowa 27 7““.5“:.5;30.“ &P. Circle, Kyderabad-500 001,
&t : . |

AP, CIRCLE, HYDERABAD




scale of pay of Bse

scale of 1600 -~ 2660.
order was given as 3 months from the date of réceipt of

1400 -~ 2300 and then in the next
Time for compliance of the said
the order. The abovesgrde: was received on 31.3.99 in
our office gnd as such the period for cOmpoianée will be
over by 30.6.99. On verificatién of the above case, it
is found that the above exercise will take some more time

to finallse and as such the Respondent authorities has to

seek a further time of 3 months from this Hon'ble Tribunal
for implementingrthe above order.

It is, therefore, prayed that this Honourable

Tribunal may be pleased to extend the time for further
3 months i.e., upto 30.9.1999, in the interest of justice

and pass such other orders as deemed necessary in the

DEP T
st %&ﬁm

0{3. Chref Postmaster General
P. Circle, Hvderabad-SOO 001,

circumstances of the case.

Solemnly affirmed and signed
on this the 11th day of June

1999 at Hyderabad before me.

{
.'m%‘hﬁ )
sratey

agiston? 407
4 guzag? AN o
mass Ganstal

g e niet Posl
Ottice of o yrrrare-508 .
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2. The epplicant in this OA vas originally appointed
aa Postal Assistant on 13-5-1977. She uaa'subsequéntly
promotéd as UDC aftar passing through the Ospartmantal
examination. She was working as UDC in the office of
R-2, Her pay fixed as on 25-6-1993 uas m.1,&4n/- in
the scale of pay of Rs.1200-2040/-. A Scheme cﬁllad
"Time Bound Ope Promotion' and'Biennial Cadre Review'
was introduced, vide Memor andum No.5T/47-5/C0/THOP/93,
dated:4-8-1993, That Schema came into upesration uwith '
effect Prom 26-6-1993. The detalls of tha Scheme wers
given in the Dirsctorate's letter No.d—12/88-£f1, dat8d:

22-7-1993, enclosed as Annexura.l to the DA,

3. The contention of the applicant is that the

LDCs/UDCs, who are in the acale of pay of 85.950-1500/-

and fs.,1200-2040/-, were Pirst to be brought to ths

cadres of Postal Assistant in the scale of 8,950~1500/-,
and then they should be given Uns Tima Bound Promotion
if they have completed 16 ysars of service and promotibn

under. 8CR Schems, if they have completed 26 years of

sarvice.

4. The applicant in this OAR, whan the Schems was
introduced, was qualified under thas One Timse Bound

Promotion Scheme. 5Sha hag{given her option to come

to the cadra of Postal Asgistent and also for further

pramotion on the basis of the BCR Schame inttroduced

by letter dated:4-8-1933,

j?"‘/" J o-oonooooc--a
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYOERABAD BENCH:

AT HYDERABAD

BETWEEN: . | |
P.Jayalakshmi Parthasaradhy. +essshpplicant
and. ' ST T8
RS g
P

Bnion of India, represented by:

1. Director Gensral, Dspartment of
Poata, New Dalhi.

2, Chief Post Maater Ganeral,
A,P,Postal Circle, Hyderabad,

«sss0..Reapondents

COUNSEL FOR THE APPLICANT ¢t Mr.KS5R.Anjanayuly
COUNSEL FOR THE RESPONDENTS :: Mr.J.R.Gopal Rao
CORAM:
THE HON'BLE SRI R.RANGARAJAN,MEMBER (ADMN)

AND

THE HON'BLE SRI B.S.JAI PARAMESHWAR,MEMBER (JUDL)

t DRDER 3
ORAL ORDER(PER HON'BLE SRI R.RANGARAJAN,MEMBER(A) )
Meard Mr.D.Subrahmanyam for Mr.KSR.Anjansyulu,
_ Ma.Shakti for
learned Coungel for the Applicant and/Mr.J.R.Gopal Rao,

learned Standing Counssl for the Respoendents.

JRL{/‘
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|

|
o of pay of Rs,1400-2300 as LSG and pay her the arrears
N on that basis,

\
7. This DA is also similar to thas aarliar Dﬂqdispuaad
of today i.a., OA. No.1420 of 1997 and BA:No.1421 of 1997,

|
. Follouxng the abova Judgmant

tha following direction
|
is givan

"The pay of thm apﬁlicant should be Pixad

. : in the scals of pay of b.975-1660/-‘aa.
o Postal Assistent znd. than her pay ahould

{ : be re~fixed in the higher scala of @.1400n
2300/-, if she had complated 16 years of

.
service as on the date of introductiopn of

|
the Schema i.e., on 26-56-1993, Arresars,if

o : . f
any, or regovery, if any, should ba made
on that bgais,”

The OA is disposed of. No coats.

o3 Yday of -3
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5; Thé case.oflgﬁdfépﬁliéééé i; tﬁat,.éhé’éﬁqﬁld
Pirst e posted as Postal Assistant in tha_scﬁla of |
Rs5.975~1660/~ and immaqiately-éfteruards as she had
complated 16 years of service, she should have bean
posted to the scale of pay of Rs.1400-2300/-, aes LSG-
appointsa. The respondents instead of fixing her pay
a8 a Postal Assistant in tha scale of pay of R.975-1660/-
in the first instance and then re-fixing her pay in the
scals of pay of Rs.1400-2300/- as per the Scheme, as sha
was entitled Por both the posts due to her option with
affect fProm 26-6-13993, she was fixed in the scals of
pay of Bs.1400-2300/~ directly fProm the lower scala.bf
UDC i.@., Rs.1200-2040/-. Thus she was daprived aof
mongtary basnefits in the pay fixation. The applicant
admits that her pay in the cadre of Postal Assistant
in thse scale of M,975-1660/~ should ba Pixed under
FR 22(1)(a)di) i.0., withowt fixation of pay as if she
has not shouldered_guf/;igha; rasponsibilities. There-
after, she should he fixed in the higher sd¢ale of
Rs.1400~2300/- as LSG under FR-22(1)(a)(i). As the Res-
pondsnts have not followsd the above procsdurs, she
was put to a monetary dis-advantage. 3he had submitted
her reprssantation addressed to R-1, dated:22512-1995.

It ig stated that the said repressntation has not bsen

replied 8o far.

6. Aggrieved by the abova, shs has filedthia 0A
praying Por a direction to the respondents to fix
her pay first in the scales of pay of Rs.975-1660/~- as

Postsl Assistant and then re-Pix her pay in the scale

6/) | ‘ '."""'"'O'14
/._ . [
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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL

'HYDERABAD BENCH : AT HYQGRABAD "
8 |
LM;AO No. of 1|999
In ? ~

0.A. No. 1419 of 1997

Between 3

Union of India
Rep. by o
The Director-Gener al)
Department of “osts,

New Delhi & another [\& s thoactt

++ Applic aints / ndents
And l
P. Jayalakshmi Parthasaradhy

.+ Respondent/Applicant

!!
AFFIDAVIT FOR GRANT OF:EXTENSION OF TIME
~ ! )

F;l;;" ;; =l 13:()‘C?T |
o

&A T A0
G

Filed by : B. Narasimha Sharma,
Sr. C.GQSOCO
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